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(v) HISSAR TEXTILE MILL, 

SHRI SATYA ADHAN HAKRA-
BOR TY (Calcutta South): Sir, more than 
5000 workers of the His ar e tile Mill , 
Haryana, have been rendered out of work as 
a re ult of the lockout declar d by the man-
agement on 30~h March, 1983, for an inde-
finite period. Sir, the owners, who are one of 
the biggest monopoly houses in the country 
h~ ve been f Howing anti-labour policie for 
a long time, for which the workers were for-
ed to go into a prolonged strike for 108 

days in 1981, At that time the Chief Minis-
1er of Haryana brought about a settlement 
on May 8, 1981J in which it was decided 
that the quantum of D. A. entitlement of the 
workers will be finalised bilateraJly within 
three months. The management, however, 

TerU ed to ettle the j ue durin the past 
two years. On the oth r hand, they dismis ' 
30 workers, usp nded another 50 and i sued 
cll rge sheets again t hundreds f workers 
in order to t rrorise them. The wor er while 
agitating for a ettlement approached th 

abours Mini try of Haryana for intervention. 
he Ministry had fixed April 4 a the dat 

for conciliation. The management in tead f 
ee ing a euJemeat has impo ed thi 10 -

out violating various se tions f Industrial 
Di ' pute Act. 

ir indi riminate tl uting f labour ... -
laws by the owners of ariOllS In Us rleh;s 
become the QnJer of the day, Th refore, I 
urge that the Government bould immedia-
tely inter ene for opening of the Mill and 
tart immediate dro et;ution of the manage-

ment if they refuse to do o. 

(vi) FACILIT S TO WORKERS ENGAG-
ING IN BIOI MANUFA TURING IN 
MADHYA PRA SH 
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